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them who proceed on leave from that
port;

'

(b) whether these authorities have
confiscated goods which are persona’
»used belongings of the passengers and

officers/crew of the ships at that port
only;

(c) whether the rules provide that
such used belongings are allowed free
and new anes for their personal/fami-
ly use only after charging customs
duty and penalty if necessary; and

(d) if so, the reasons for their
harassment and confiscation of such
personal normal belongings?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (d). There is
no passenger traffic at Visakhapatnam
port. Officers and members of ships’
crew are entitled to baggage allow-
ances under the provisions of Baggage
Rules, 1970 and ITC Public Notice No.
13/71 dated 1-2-1971 but only at the
time of final pay off on termination
of their engagement. Items of baggage
in excess of the allowances indicated
in the said Rules or the Public Notice
are liable to confiscation under the
law and are dealt with accordingly.
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Banking facilities in tribal ang baok-
ward areas

1507, SHRI P, S. RAMALINGAM:
Will the Minister of FINANCE AND

REVENUE AND BANKING be pleased
to state:

(a) the present position of availabi-
lity of banking facilities in tribal and
backward areas;

(b) analysis, if any, made regarding
the loans given to weaker sections in
such areas for their economic re-
generation;

(¢) whether Government propose to

augment the banking facilities in
such areas;

(d) if so, the particulars thereof;
and

(e) the precise position of banking
facilities in the Nilgiri hills srea in
Tamil Nadu and whether plans' have
been formulated to increase such fa-
cilities?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL}. (a) Reserve Bank have
reported that as at the end of March
1977 there were 10,675 commercial bank
branches Jocated in 240 industrially
backward angd tribal distriets. As on
that date banks had 923 licences pend-
ing with them for opening branches in
these districts.
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(b) Provisional data available in
respect of the scheduled commercial
banks show that as at the end of
December 1976, their outstanding
advances to  the neglected sectors in
these districts amounted to Rs. 1053.4
crores.

(c) and (d). Commercial banks
have Dbeen endeavouring lo en-
large their branch network
in underbanked areas, includ-

ing the backward and tribal dis-
tricts. To accelerate the process the
Reserve Bank have advised the banks
that they would have to open four
branches at unbanked rural centres
to be entitled to open one branch at
a metropolitan centre and one more
at a banked centre. Government
have also advised the banks to ensure
that all Community Development
Blocks as do not have banking facili-
ties now are provided with at least
one bank branch by June 1978. It is
expected that these measures would
help augment the avaibility of bank-
ing facilities in backward and tribal
areas also.

(e) There were 39 branches of com-
mercial banks in the Nilgiri District
as on 31st March, 1977 as compared
to 15 branches as on July 19, 1969.
The average population per bank in
the Nilgiri District as on December
31, 1976 was 13,000 only compared to
the national average of 23,000

Export of Sugar

4508. SHRI S. R. DAMANTI:
SHRI JENA BAIRAGI:

Will the Minister of COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION be pleased to state:

(a) the figures of export of sugar,
quantity-wise and value-wise, during
1976-77 and the comparative figures
of the two previous years;

(b) what is the commission charg-
ed by State Trading Corporation on
these exports and the total commis-
sion earned by it; and
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(c) whether the entire amount of
sales made by SI'C has been recovered
and if not, what is the amount out-

standing, since when and the reasons
therefor?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): (a) The quantity of sugar
/expor-ted and the value thereof for
the year; 1974-75 to 1976-77 were:—

Year _ Quanity Value
(lakh MT) (Rs. crores)

1974-75 624

314°34
1975-76 . IT-88 46848
1976-77 . 5-86 15437

(b) The STC is allowed 1/2 per
cent service charge on the sales turn

over by the Government, The exact
amount of service charges received
by STC during the year 1974-75 to
1976-77 were:—
Year Amount of serv'ce
charges received by
STC (Rs. )
1974-75 1,57,17,087-95
1975-76 2,31,28.530°95
1976-77 §76.97.0C9 -34

. (¢) Payments against all the quan-
tities of sugar sold and shipped have
already been received by STC.

Additional Facilities for Attracting

Tourists

4509. SHRI S. R. DAMANTI:
SHRI D. AMAT:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:





